S17 Oral Answers

The Deputy Minister of Natural
Resources and Scientific Research
(Bhri K. D. Malaviya): (a) aand (b).
A scheme for the setting up of an Oil
Prospecting Division has been drawn
up and is receiving Government’s
urgent consideration. Details cannot
be disclosed at present.

Shri Gidwanl: What is the quantity
and value of oil imported into this
country every year?

Shri K. D. Malaviya: That question
may be put to the Production Minis-
ter.

Shri Gidwani: I read in the press
that Rs. 22 crores worth of oll was

Mr. Speaker: He may put the ques-
tion to the Minister of Production,
not to him.

Shri Gidwaai: May 1 know whether
any Indian companies have applied
for licences for prospecting oil, and,
if not, whether any efforts have been
made to induce them to do. so?

Shri K. D. Malaviya: So far as I
know, there is no Indian oil pros-
pecting company. .

Shri Gidwani: Would it not then
be better that the work should be
done on behalf of Government than
to allot this to foreign companies?

Mr. Speaker: He is making a sug-
gestion.

Shri Meghnad Saha: May I know
it any attempt has been made to
include Indian personnel in these oil
prospecting concerns?

.8hri K. D. Malaviya: Yes, Sir.
Under the agreement they have to
train our people also for prospecting,
and a number of people are included.

Shri Bamsal: What are the terms
and conditions under which these
rights to explore are granted to
foreign companies?

Shri K. D. Malaviya: There are
different terms and agreements. Ia
regard to one of them, namely the
Standard Vacuum Oil Company, the
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terms of agreement have been drawn
up. It is a long agreement and 1 am
afraid I cannot read it just mow be-.
fore the House. I require notice.
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The Deputy’ Minister of Home-
Affairs (Shri Datar): (a) Yes.

(b) Seven.

(c) Although I.A.S. Cadre posts are
normally ta-be held by Cadre officers,
the Cadre Rules permit State Service
or other officers to hold the Cadre
posts in the event of suitable Cadre
officers not being available. A refex=
ence to the Unfon Public Servics
Commission is prescribed in cases
where the period of such officiatioa
exceeds or is likely to exceed six
months. The Government of Vindhya
Pradegsh have been asked to refer the
cases of the officers in question to.
the Union Public Service Commission
for advice.
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Shri Datar: Rules have been laid
down according to which certain per-
sons are to be taken from the pro-
vincial services by what is known as.
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the promotion quota. In addition,
there are certain difficulties where the
Cadre officers are not sufficiently avail-
able or are not sufficiently experienc-
ed. Therefore, the old provincial
service people have to be appointed
to these posts only for a temporary
period

flotoqwedt : sFmagew g P
WMo G THo TEW ® Ted  afwide
w7 @ atwr e onfewd &t Pren
T ¢ ok @t v anfead o
srabeaa & f gaet @ ot & o
Atwr 77 T a2

Shri Datar: So far as junior officers
are concerned, what is necessary is
that they must have put in at least
eight years of service and then they
would be considered.
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Mr. Speaker: I think he has replied
it properly. His allegation was that
juniors have been given chances and
some seniors have not been given any
or that some officers have been given
chances and others have not been
given. He said that the minimum is
eight years’ service.

Dr. Ram Subhag Singh: The ques-
tion is whether any juniors have been
given chances.

Mr. Speaker: That is going into
administrative details. These questions
ought not to be permitted or put in
this House.

shri M. L. Dwivedi: May I know
whether the selection of candidates is
out of the local officers or from officers
who come for a temporary period?

Shri Datar: Does the hon. Member
refer to the selection for the promo-
tion quota?

Shri M. L. Dwivedi: For the L.A.S.

Shri Datar: The 1.A.S. consists of
two quotas: one by direct recruitment
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through examination and the other by
promotion to the extent of 25 per
cent.

Shri M. L. Dwivedi: I refer to the
latteY.

Shri Datar: So far as the latter is
concerned, the present procedure is
that the State Governments make
certain recommendations with the
consent of the local Public Service
Commissions, if any. All these recom-
mendations are sent to the U.P.S.C.
and then their final recommendations
are accepted.

Mr. .Speaker: Next question.

Shri M. L. Dwivedi: What is the
procedure in the Part C Stdtes? There
are no Public Service Commissions
there.

Mr. Speaker: Order, order. What-
ever it is, the question meed not be
gone into further. Next question.
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The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): (a) Yes.

(b} The Government of India have
examined these problems at all stages
of education in representative com-
mittees and commissions including
the Central Advisory Board of Edu-
cation in  which State Government
officials were included, they have
approved certain principles regarding
the pattern of Basic, Secondary,





